
THE INDUSTRIES (D@LELOPMENT AND. R-EQULATIQN) 
ACT, 1974 

i . . F31st August, 1974.1 
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An Act further to amend the (Development and, 
* L 

. t  . 
I 
1 Be itLenagted by Parliaknent in the. Yeal: of the Bepublic 1 %  
I of India as follows: - .! , I 

4 I 1: .(I.) This Act may be called t e Induetries (Development 'and Short , , - ,l 

' Regulation) Amendment Act, 1974. k % title and . r , - 

b commence, 
2 3 ,  

( 2 )  It  sh2 l  be deemed to have c~ome i to force on the 29th , ' i  . $-u$, 1974. 
I 

1 . Y .  

2. In  the proviso to sub-section (2). of f section 184 c and in tbe second Amend- I proviso to sub-section (2) of section 18F4, of the Indgstries (Develop- merit of 
' 65 of 1951. ment and Regulation) Act, 1951 (hereinafter referred to as the princi- Sections 

18A and 
pal Act), for the words "ten years", the !words "twelve years" shall be 18FA. 
subititutea.' 

. 1 1 

3. (1) The Industriys, (Development \ and Regula\ipnl Amendment Repeal 
i 6 of 1974. ordinalice, 1974, is liereby repealed. , , I 

1 and 
,.) saving. 

(2) Notwithstanding such repeal, anythfng done or any gotion taken 
under the princip31 Aqt, as arqended b$ the said Qrdinance, shall be 
deemed to have been done or taken under he corresponding provisions t ~ 6 k  ttle princiia'l ~~dk'?is'$menil'd by this A'cf 


